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CENTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL SENCH

CF No.426/2003 in
Of 401/2002

Mew Delhi this the 13th day of February, 2004

Hon’ble Shri v.K.Majotra, Vice Chairman (A )
Hon’ble Shanker Raju, Member (J)

C.K.Haridas,

53/0 Shri C.S.Kunjunni,
R/0 11/224, Dev Nagar,
Karol Bagh, New Delhi.

(By aAdvocate 3hri Thomas Oommen )
YERSUS

1. Shri R.C.A.Jain,
Secretarry to the Govi.of India,
™ Deptt.of agriculture and Cooperation,
Ministry of agricultures,
Krishi Bhawan, MNew Dalhi.

2. Shri aArun Bhatnagar,
Secretary to the Govi. of India,
- pDeptt.of Personnel and Training,
North Block, New Dslhi.
2. Shri Jainder 3ingh,
Secretary.,
Union Public 3Service Commission,
. Shahjahan Road, New Delhi.
' . -Responddents
{ By Aadvocate Shri dohar Singh )
ORDER (ORaAL)

(Hon’ble Shri V.K.Majotra, Vice Chairman, (")

o~

Heard learned counsel.
2. 08 401/2002 was disposed of vide order dated
4.12,2002 (annexures cho1) with tha following

observations/directions:

Aas  already pointed above, the right to

the applicant would accrue only whan The
recruitment rules alre amendec] and - ine
accordance with the rotation roster as at

present, the applicant cannot claim that he
had a right to be considered for the post of
Editor (English). Consaguantly, the

. cation must be held to be devoid of any’
pccordingly  the same is dismissed.
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Moweaver, it is directed that necessary steps
to amend the recruitment rules in this regard
itor (English) and

e

for the two posts, namely Edi )

Joint Director (Farm Information) may be taken

and preferably this exsrcise be o 1

within six months from the date of receipt of

a copy of this order. No costs”.

3. Learned counsel of the applicant stated that
Civil Writ Petition No. 1&37/2003% has been Tiled in the
High Court against the Tribunal’s order of dismissal of
Tor Tilling up the post of

On and seeking a direction

Editor (English ) by promotion of the applicant and for

Filling up the post of Joint Dirsctor (Farm Information)
revision of the RRs to the post. ChiP is

only after
stated to be still pending. Our attention has also been
drawn to the Migh Court order dated 4.3.2003 which reads

as follows:

Issua notice to the resspondent to show
cause as to why rule nisi be not granted.

Mr. Y.R. lorova waives service of notice
on  behalf of resopondents HMo.l and 2 and sesks
time +to File reply affidavit. Let him do so
within four weeeks. Rejoiner, if necessary, may
be Tiled within three wessks thereafter. HNotice
shall now issue to respondent Mo.3 only.

List on 8th July 2003.

CM No.2708/2003

NMotice Tor & July 200G3.

In the meantimsa, any promotions,
appointments to the post of Editor (English)
shall be subject to the final outcoms of the
writ petition”.

4. Learnad counsel of the responcdents stated that

hed

when the High Court passed order dated 4.3.2003 that any

post of Editor (English)

r_i-
®

promotions/appointments  to
<L

shall be subjesct to the final outcoms of

tion, respondesnts have dropped action in regard to

e

Pet

b

the Writ
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n terms

=te

he RRs.and appropriate action

of

e

ot the directions in the Writ Petition shall be taken by

the respondents.

% We have considered the rival conteqﬁ%ion$, In
our considered view in terms of High Court order dated
4.3.2003, the respondents have not comnitted any

disobedience of the directions of this Court as thew
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sposal orders of

., e < (b . . :
the Writ Petition. Even f’/promotionfapp01ntment is

i

made by the respondents without revising the RRs, the

High Court orders permit theim S0, foccordingly,
respondents have not committed contempt of directions of
this Court. CP is disposad of discharging notice and

all owing liberty to the applicant to revive ths CP, if
necessary, after final orders are passed by the High

Court in the Writ Petition.
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{ shankar Raju ) ( V.K. Majotra)
Member (J) Vice Chairman (A)
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